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Time till. 23•12d 

is granted t, file 
Heard Shri .C.Mohanty, learned 	arneniment petitin, 

counsel for the applicant and 5hri Aswilitailing which p1ce 
Kumar Mishra,learried Standing Counsel. bef•re the lench for 

In this case, the applicant, 	•rders. 
Shri .K.Hota, has submitted an ap,eal 

to the Director.eneral, Ordnance Facto 	 EG J5 TRAR  
ries, Calcutta, against the penalty of 

removal imposed on him b the General 

nager, .'rdndnce Facot9ry, Bolangir, 

on 2.8.1994. The appeal is dated 
\c 30.8.1994 and it was forwarded to the 

s\ 	 \ Director_General, Ordnance Factories 

on 15.9.1994. The petitioner complains 
that the said appeal  has  hot been 

disposed of yet and prays for a direct icp 

to be issued to the Director, 3eneral/ 

C.hajan, Ordnance Factories,Board,bo 
has since been arred as a party (with 
due permission) to dispose of the  appeal 

within a stipulated period. 

It is, therefore, directed that 	
Dt. 6.1.95 

 

the appeal submitted by Shri .K.Hota, 	Call on 13.1.95. 

Criver, Ordnance Factory, Bolangir, 	
Arnnd Petition be

filed in the meartjrne 
addressed to the Director-General, 

Ordnance Factories, Calcutta, be 

disposed of by the latter within 45 days 	Registrar.  

from the date of receipt of a  copy of 

this order, with a  reasoned, speaking 	 *J'. 

dec is ion. 

Thus the application is disposed o 

A copy of the application along 

w it h t he se orders may be sent to the  

Director General, Ordnance Factories, 	 - 

Calcutta - 
cJ 	( Mi M&.R ('Dèk1N 4TR- WE)  

Seri 
Date of 

Order' 	Oder 

115.3.9 

Order with Signature 

The applicant has filed a ,  

Misc .application to-day seeking the 

Chairman,DG. Ordnance Factory as 

Respondent 4. The same is permitted. 

Office note as to 
action (if anY) - 
tali oil )LUer 

Order Dt. 0 12,4 


